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[Shri H. V. Patskar.]

I would again express my thanks
for the way in which this Bill in spite
of differences has been received and
considered. It has been very tho-
roughly discussed in this House. Every
point of view was considered. Of
course. there are differences; for in-
stance. 1 am unable to understand the
difficulty of my friend. Dr. Mitra. 1
do not see what connection there 18
between the Supression of Immoral
Traffic Bill and this. That Bill can
be discussed later on and the hon.
Member will have an opportunity
then. He seems to be under the impres-
sion that a person will adopt and use
that adoption for immoral purposes.

Dr. P. C. MITRA: No. not for
immoral purpose. What 1 said was
that a public woman will take advan-
tage of this when she is arrested.

SHRI H. V. PATASKAR: I do not
think so. Anyway, that Bill is vet to
come and his suggestions will be duly
considered then.

1 thank the Members for the way
in which they have accorded their
consent to this measure.

THE VICE-CHAIRMAN (SHrI-
MATI SHARDA BHARGAVA): The ques-
tion is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

THE ABDUCTED PERSONS (RE-
COVERY AND RESTORATION)
CONTINUANCE BILL, 1956

THE MINISTER For WORKS,
HOUSING anp SUPPLY (Sar-

DAR SWARAN SINGH): Madam, I beg |

to move :

“That the Bill to continue the
Abducted Persons (Recovery and
Restoration) Act, 1949, for a fur-
ther period, as passed by the Lok
Sabha. be taken into consideration.”

This Act under which the recover-
ies take place and the recovered per- ..
sons are brought to neutral camps
and permitted to meet their relatives
—and whatever decision is taken is
taken in accordance with their wishes
—is due to expire on the 30th Nov-
ember this year, that is. tomorrow.
By this measure, it is sought to ex-
tend the life of this Act for one year
more. There are two reasons for
this step : One, the work that is being
done of recovery and restoration in
accordance with the wishes of the

person recovered has not yet been
finished. A Commission had  been
appointed in which both the count-
ries of India and Pakistan were repre-
sented to examine the volume of
work that still remains undone and to
suggest means for  expediting that
work. The Commission have carried
on certain investigations; two officers
were appointed to assist that Com-
mission. They have collected certain

! material but the Commission as such

has not yet put in any report. The
representatives of the Government of

India and the Government of Pakis- °

tan discussed this question in July last
and came to the conclusion that the
work should be continued and that
the Commission should be asked to
submit their report. That report has
not yet been submited, The work is,
therefore, yet to be carried on. I am
aware of the feeling that exists in the
country and also among certain
sections of Parliament that this work

has been going on for a very long
time and that the time has now
arrived when we should finish that

work. There is considerable force in
that argument; on the other hand, it
has to be remembered that the way
that provisions of this enactinent are
being worked does not put anyone to
any disadvantage and the person re-
covered, after recovery, is actually
free to decide about his or her future.
The will and the wish expressed by
that person is the criterion for a
decision as to what should be done. I
have circularised a small brochure
which gives certain facts and statis-
tics indicating the manner in which
the recovery organisation has func-
tioned. 1 would draw the attention
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of the hon. Members of this Sabha
to certain figures which are given on
page 8 of this small brochure. An
analysis of these figures will indicate
that from the year 1953 onwards, the
number of persons who are restored
or released in India is progressivcly
on the increase. This is natural
because, after these persons have had
an opportunity of meeting their ‘rela-
tions and thinking calmly about their
future, a larger number of them pre-
ferred to remain in India. Therefore,
the number of persons restored or
released in India is progressively
increasing so much so that during the
current year, that is, from January,
1956, till 30th of September, 1956—
the period for which figures have been
given of the total number of persons
recovered and disposed of—out of
781 persons, as many as 485 were
restored or released in India as com-
pared to 296 that were transferred to
and restored in Pakistan. That indi-
cates that the ultimate and iinal deci-
sion is taken in accordance with the
wishes of the person concerned and
there cannot, therefore, be any valid
allegation - or valid complaint that
any duress is being employed against
those persons.

The second reason for the continu-
ance of this Act is the human aspect
of the problem. On the one hand, by
the lapse of time, new ties have deve-
loped but in a fairly large number of
cases—as these results indicate and
speak for themselves—the desire to
be free from this new atmosphere
which had its origin in a rather ugly
set of circumstances does continue to
exist and it is really to afford relief
to these aching souls that it is neces-
sary that society should provide some
mechanism and that is being provided
in the form of the continuance of
3 pM this measure. At this stage I

" want only to add one thing
that our intention is to continue this
work for just as long a time as it is

absolutely necessary. We have come

here for extension by a period of one
year and our intention is to make this
last effort and if the work reaches
its last leg during this period of one
year, we may be able to really wind
up this work even before the expiry of
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| this one year. If after the end of this

one year any work remains to be still
done, our intention is to devise some
social mechanism for handling this
work but so far as this process of
recovery and restoration is concerned,
it is hoped that this will be the last
extension. Hon. Members may rightly
ask as to why we have come up for
extensions for periods of a year or so.
It has been our desire not to have
this legislative measure on the Statute
Book even for a day longer than
what is absolutely necessary. It
was on that expectation and with that
feeling in our mind that we did not
ask either for long extensions or for
placing this measure permanently on
the Statute Book of our country. It
had been thought from time to time
that the work would be finished dur-
ing the period for which extension
was asked for at the particular
moment but experience shows that the
work still does require some more
effort and it is for this reason that we
are coming up for this extension.

There is one other aspect to which
I would draw the attention of this
hon. House and that is about children.
On the last occasion when this Bill
came up for discussion, quite natu-
rally concern was expressed as to
what would happen to children. With
regard to children, the guiding princi-
ple has been to take decision which
is in the best interests of the children
concerned and for coming to a con-
clusion with that objective in view,
the wishes of the mother had been
more or less the guiding principle.
Such of the children as are not either
taken care of by the mother or by
the abductor-father, as we call that
individual according to the phraseo-
logy that we employ, are sent to a
home and there they are looked after
by an institution.

[MR. DEPUTY CHAIRMAN in the Chair]
These are the various considerations
which have been very properly weigh-
ed before coming to this House for
extension of the life of this Bill. Sir,
I move.
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Mr. DEPUTY CHAIRMAN:
Motion moved :
“That the Bill to continue the

Abducted Persons (Recovery and
Restoration) Act, 1949, for a fur-
ther period. as passed by the Lok
Sabha, be taken into consideration.”
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Surt KISHEN CHAND (Andhra
Pradesh): Sir, once more we are
considering this Bill for-extending the
life of this Department. I submit that
the hon. Minister is carrying on very
good work. In so far as women and
children on both sides of the border
who want to go back to their origi-
nal countries are concerned, it is a
good work. We will have to repeat
the arguments that were advanced last
year when we requested the hon.
Minister that there should be a time-
limit to everything. It is nearly nine
years since that sad event happened——
there was the partition of the coun-
try—and human beings lost all sense
of proportion and committed such
atroctous crimes against defenceless
women and children that we have to
hang down our heads in shame. But
that is no reason why we should con-
tinue this Department and rake up
the old wounds. Those old wounds
should be allowed to heal slowly and
gradually. Instead of doing that, once
more the hon. Minister comes for-
ward asking for a further extension of
the maintenance of the Department
after a period of nine years when
those women have got reconciled
themselves to their foster homes, when
they have produced children and
when they are very much afraid that,
if they go back to their original coun-
tries, they may not be received and
that their parents or husbands may
not keep them. 1In such circum-
stances, is it right and fair to retain
this Department? 1 cannot advance
any arguments in favour of the con-
tinuance of this Department. All
arguments are against its continuance.

Tt W | WEt qF FEAT F GG & | How is it right and fair? After such
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[Shri Kishen Chand ] Cor
a period of time, you collect the
women and children into  certain
camps, After that, a series of relatives
come. Suppose, we are collecting Mus-
lim women in our country who have
been forcibly kept in India, who have
married Indians and who have got
children; now, if these women are
taken to a camp, a whole series of
visitors start coming in. They come
from Pakistan. They are good people.
They come and possibly, offer them
glorious visions of how they will
be received in their own country,
how they are longing to receive
them back in their country, etc. And
these women undergo a tremendous
emotional strain. On the one side,
they have their new home—we can
call it ‘adopted home’—in India with
their husbands and children; on the
other side, all sorts of pressure is
brought on them by these crussaries
of Pakistan. 1 would like to know
from the hon. Minister whether it is
fair and justified to allow the women
to undergo, over and above the
abnormal hardships that they have suf-
fered at the time of partition, this
extra strain of being forced-out—or
being ‘persuaded’ you may call it
after nine years in this country? But
it is a sort of force employed by these
representatives of Pakistan who are
trying to take away these women.

Sir, last year also, the atteation of
the hon. Minister was drawn to the
fact that by all esumates India had
worked very well in the matter of
recovering abducted persons. WNearly
80 to 85 per cent. of the Muslim
women have been recovered and
they have been returned to Pakistan.
And out of the total number of Hindu
women who were forcibly retained in
Pakistan, barely 20 to 25 per cent. have
come to India. And the present rate
of recovery is almost insignificant.
Under these circumstances I would
like to know whether there is any
justification in continuing the Depart-
ment. I am sure the hon. Minister
will say at the time of replying “Oh,
we are doing this humanitarian work,
etc.” I would like to ask whether
raking up the past and scratching the
wounds which are slowly and gradual-

J

-+ . ly healing is any humanitarian work.

On the contrary, we should try to
close this Department as early as pos-
sible, because whatever work had to
be done has been done in the last eight
or nine years. There is no further
need of continuing this Department at
all. It is a sad memory of sad events,
and we want to forget it as early as
possible. Any further continuance of
it is not going to help in fostering
good relations between India and
Pakistan. Therefore 1 submit, Sir,
that the continuance of this Depart-
ment is not in the best interests of
peace and tranquillity between the
two neighbouring countries, which
were, only nine years back, parts of
one big country of India. Therefore
1 request the hon. Minister to recon-
sider the matter and try to close this
Department.

SARDAR SWARAN SINGH: Mr.
Deputy Chairman, I am grateful to
the hon. Members who have given
considerable thought to this very com-
plicated problem. The points that
they have urged are points which have
been before Government for a fairly
long time. We have been doing our
best to carry on this work in such a
way as may not be open to any
objection. But we have to bear in mind
Sir, that the problem as such is of a
very difficult nature and it is very diffi-
cult really to say whether any fool-
proof method can be found out which
may steer clear of these various
objections.

There has been general support for
the continuance of this measure from
the Members who have participated
in the debate. Even the last speaker,
Mr. Kishen Chand. who has raised
some very pertinent questions has not
opposed the continuance of this mea-
sure, but he has expressed a desire
that we should try to wind it wp as
soon as possible. I think he was not
present  here when 1 made some
remarks  while commending  this
motion to the House. I had said that
it .was the Government’s intention to
wind up this work as soon as possi-
ble, and we might be able to do it even
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before the expiry of the present period
of one year.

Sur1 KISHEN CHAND:
you. )

SARDAR SWARAN SINGH: 1t is
also our inténtion thereafter that such
of the unfortunate victims who might
require assistance on our side would
be dealt with as social cases, and
some sort of method would be devised
to give relief to those persons. Bul
this elaborate procedure of recovery—
detention in camps and the like—is
intended to be stopped thereafter.

Thank

1 want, however, to mention one
aspect which is very relevant. Some
mention has been made about the
work that is being carried on in Pakis-
tan. I am not going to compare the
work which has been done in Pakis-
tan with the work that we have done.
1 have given some facts and figures
objectively, and it is for the hon.
Members to deduce whatever conctu-
sions they may from the facts and
figures which I have given in this
small pamphlet.

So far as the legislative measure is
concerned, 1 want the hon. Members
to remember that so far as Pakistan
is concerned, the statute is a perma-
nent statute, and it is not extended
year after year, as we do it here. It
may be that in the actual carrying out
of the work, their organisation has
not functioned in such a way as to
come up to the expectations of the
hon. Members of this House. But so
far as the Act itself is concerned,
whereas we have always treated it as
an emergency measure, and very right-
ly, if I may add, on the other hand,
so far as Pakistan is concerned. the
Act itself is on a permanent basis.
Therefore, so far as the continvance
of the work for some time more is
concerned, there is, I think, a very
good case, particularly because the
report of the fact-finding commission
has not yet been put forward.

The hon. Member from the State of
Jammu and Kashmir, Sardar Budh
Singh for whom I have got very
great regard, very rightly was indig-
nant about the pace of recovery from

| the part of the State of Jammu and
Kashmir which is in the occupation
of Pakistan. Some work has been
! done, although the¢" work which has
been done there is really not up to
our expectations. Even now, the rela-
tives of these unfortunate victims do
continue to make petitions, to seek
interviews, and to impress upon the
organisation the desirability of recover-
ing the stranded individuals in that
part of the State of Jammu and Kash-
mir. Some work has been done, but
I have no hesitation in saying that
the work that has been done there is
not to our satisfaction. In a case of
this nature. all that we can do would
be to impress upon those concerned
the desirability of putting in the best
effort and also to continue to do our
bit, because that perhaps may be the
biggest argument in support of our
desire that others should do their duty,

We cannot expect to put pressure
or cannot expect that results may flow
from the other side if we do not do
our duty. We have to do our duty
because we think that it is good to do
it. Incidentally it is also proper and
expedient to do our duty because it
helps to create an atmosphere where
others may also think it proper to do
their duty. While referring to the
affairs of another country, I am afraid
I could not really say more than what
I have already done. We on our side
have been trying to do this work from
the humanitarian view-point of g,
ing comforts to these unfortunate vice
tims. The hon. L.ady Member, Begum
Kidwai, has given very great thought
to this problem. T have the greatest
respect for the feeling that she has
about this cause and she herself had
been very intimately associated with
the functions of this organisation. She
knows the functioning of the institu-
tion perhaps a little more than I do
and she has made some suggestions
but I am disinclined to agree with
her when she says that the pace of
work has been slackened during the
. last two years or so. There is a volu-
e of opinion” in the counfry, in
. 'this House as well as in the other
| House, that a cértain tonjng up of the
! institution has taken place during the
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last two or three years and the dis-
trust that generally people had about
women being sent across against
their wishes has greatly disappeared
in the course of the last 2 or 3 years.
It will also not be possible for me
to accept her criticism that the non-
official association in this organisation
has in any way diminished recently. As
a matter of fact, in regard to most of
the work connected with the manage-
ment of camps, or with the sorting out
of clues, or with the handling of the
relatives who come with clues and
in the matter of creation of a proper
atmosphere which is of very great
importance before the wishes of the
victims are ascertained, the non-official
association has been very real and
very vital and I want really to pay a
tribute to those workers both officials
and non-officials who have, against
considerable criticism and sometimes
facing this feeling of a retaliatory
character, facing all these things, car-
ried on this work which cannot by
any means be said to be popular. It
is common experience that human
memories are likely to change and we
are prone to forget the earlier atroci-
ties and are likely to take a short-
term view. It often happens that a
wrong-doer after a lapse of time,
earns a position under which people
are likely to condone his wrongs and
when any infliction of punishment or
-2 like takes place, a compassion 1is
wroused in the minds of many people.
That is unfortunately the way in
which minds of ordinary people would
function but we have to take a pro-
per view of affairs of this nature and
we should really do our best to undo
the hardships that unfortunately were
caused to these people when the unfor-
tunate incidents of 1947 took place.
The continuance of an organization of
this nature which removes people
from surroundings into which they
were hustled against their wishes,
takes them to a neutral place where
they can meet their relatives and there-
after in moments of calmness divorc-
ed from that fear complex they can
express their wishes as to what should
be done with regard to their future,
is to my mind, a very humanitarian

and a proper way of dealing with
the situation.

The hon. Lady Member, Begum
Kidwai, wants me to do my best to
wind up the work during the course
of this year and she also wants that
the staff and the like may be continu-
ed for a considerable time more. I
think if our intention is to wind up
the work at the end of the year, as
surely it is Government’s intention, we
will have to take concrete steps
towards the direction of reducing the
size of our staff appreciably so that
at the end of the year we arrive at a
position where the work tails off and
there are no problems which are left
unattended to-at the end of that year
and I may assure the hon. Lady Mem-
ber that any steps that are taken will
be taken after mature consideration,
so that the work does not suffer either
at the stage of the custody of these
recovered persons or with regard to
their restoration or with regard to
their recovery. These were the salient
points that have been urged.

One other point was urged that a
Cominittee consisting of Members of
this honourable House may be set up
who might go into this matter. Any
advice that could be available from
the hon. Members of this House is
most welcome. It has always been
welcome and actually I have taken
good care to ascertain the wishes of
the hon. Members from time to time.
Some weeks ago 1 held an informal
discussion with all those hon. Mem-
bers who had participated in the dis-
cussion at the time of the last con-
sideration of the Bill and there I found
that there was a more or less consen-
sus of opinion that the work may be
continued for some time more so
that the relief that it affords may con-
tinue to be available to the unfortu-
nate persons for some time more. Any
suggestion that the hon. Members—
either the Lady Member or any other
hon. Member—may have, would be
most welcome and 1 would be greatly
benefited by the association and advice
which I might get from hon. Mem-
bers but I have doubts as to whether
a regular formal Committee to go into
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all this work would yield any result.
For one thing, the work has almost
reached its last leg and it will be a
little unfair that the hon. Members of
Parliament should be burdened with
this  additional work of  warding
through very vast volumes of record
:and material but it will be really help-
ful and, if there are any suggestions
that are to be offered in this connec-
tion, they would be of very great bene-
fit to me personally and also for the
successful implementation of the poli-
cy which has been laid down by Par-
liament.

With these words, I commend the
motion for the acceptance of the
House.

Mr. DEPUTY CHAIRMAN:
The question is :

“That the Bill to continue the
Abducted Persons (Recovery and
Restoration) Act, 1949, for a fur-
ther period, as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN:
‘We shall now take up clause by clause
.consideration of the Bill.

Clause 2 was added to the Bill.

4 P.M.

Clause 1, the title and the Enacting
‘Formula were added to the Bill.

SArRDAR SWARAN SINGH::
Anove :

“That the Bill be passed.”

SHRIMATI SAVITRI
‘NIGAM (Uttar Pradesh):
say a few words ?

Mr. DEPUTY CHAIRMAN:
"Motion moved :

“That the Bill be passed.”

st afeslt fem o SoEwmfa
“TRRT, Eﬂfmmmamam
g9 HE W Tk W fawa # oA £
TR A AT A gua A Ao g fw

Sir, §

DEVI
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Zlmlu !

Suri-H. P. SAKSENA (Uttar Pra-
desh}: Mr. Deputy Chairman, the
hion. Minister for Works, Housing and
Supply who is also the sponsor of
this Bill—The Abducted Persons (Re-
covery and Restoration) Continuance
Bill. 1956—deserves our sympathy as
well as our congratulations; sympathy
because he is engaged in a very laud-
able and humanitarian work, and con-
gratulations because of the succzss that
his efforts have:.achieved up till now,
during the last four or five years that
those unfortunate events occurred. So
far as the continuance of this work is
concerned, there can be no two opi-
nions. There is a section of opinion
in this country which very strongly

holds that even if one woman on this.
side of the border or on the other has.
been left unrecovered, it would be
wrong and it would be sinful on the
part of that Government to give up.
the work and that is the view of one:
of the distinguished lady Members of
this House and I am in perfect agree-
ment with that view. An extension of
one year is sought by this Bill and I
am sure the House will readily grant
it.

Mr. DEPUTY CHAIRMAN:
1t is already granted. We are on the
third-reading stage.

SHrr H. P. SAKSENA: But it is
not yet rightly granted unless the Bilt
passes the third-reading.

MR. DEPUTY CHAIRMAN :
Yes.

SHrr H. P. SAKSENA: We alF
know that a considerable number of
persons have been repatriated either
way. But I may respectfully submit
that putting women in the camps, whe-
ther it be in Pakistan or in Hindustan,
in order to get their final decision
whether they would like to be
patriated to .the respective countries or
would stay behind in the country in
which they are placed at present, is
not being looked after impartially, at
least in one of the countries. I know
and I admit that on this side of the
border, that is to say, in Hindusthan,
all is being done in the most honest
and in the most efficient manner. But
this, Sir, I am sorry to say, cannot be
said about the other side of the bor-
der. That is perhaps the reason why
the hon. Minister remarked that alle-
gations were made. The allegations
were valid sometimes and sometimes
they were not. But in carrying on
this humanitarian work we should not
give any cause for complaint or griev-
ance to any person whatsoever, espe-
cially those who are concerncd with
the recovery of the abducted persons.
Imagine the condition of the person
who has been separated forcibly
against his or her will or wish, from
his or her relatives and friends and put
thousands of miles away and not
being able to exercise his other discge-
tion in the freest possible manner. [
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lwape, Sir, some mechanism will soon
be devised to get this work done on
u social basis or on some other basis,
because 1 am sure that even during
the period of the next year for which
this measure is being extended, this
work shall not have come to an end.
Therefore, some other method of re-
covering all those who have been ab-
ducted will have to be found out.

SArRDAR SWARAN SINGH: | am
grateful to the hon. Mcmbers who
have extended their support to this

measure. Both the hon. Lady Mem-
ber-— Shrimati Nigam—and Shri Sak-
sena have supported this Bill. A sug-
gestion has been made regarding the
method of looking after thesc cases
after recovery. This. Sir, 18 a social
matter and it requires some considera-
tion and if the hon. Lady Member
could give some further thought to it
and suggest as to what should be the
after-care organisation, I am prepared
to consider it because it is really our
intentiom that something shoul be done
to rchabilitate psychologically and
otherwise - these unfortunate victims
and if any concrete suggestion can be
made as to what should be the type
of after-carc organisation, I am pre-
pared to consider it. [t cannot take
the form of a sort of permanent con-
tinuous  Government  organisation
because. obviously. for a Government
department to handle social work of
this nature will not perhaps be a
proper way. We have got the Social
Welfare Board and other social orga-
nisations  functioning in the couniry
and with such assistance as may be
cxpected of Government, it may be
thought of as to what should be done
10 ensure that these unfortunate per-
sons do contlinue to get Government
support for their psychological and
material rehabilitation.

I have nothing further (o add. Sir.

MRr. DEPUTY CHATRMAN:

The question is -

“That the Bill be passed.”

The motion was adopted.
6—%3 Rajya Sabha/56
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THE TERMINAL TAX ON RAII..
WAY PASSENGERS BILL, 1956

Tueg DEPUTY MINISTER For
RAILWAYS AND TRANSPORT
(SHr1 O. V. ALAGESAN): Sir, 1 beg
to move:

“That the Bill to provide for the
levy of a terminal tax on passengers
carried by railway from or to cer-
tain places of pilgrimage or where
fairs. melas or exhibitions are held,
as passed by the Lok Sabha, be
taken into consideration.”

As hon. Members are probably
aware, the terminal taxes on passen-
gers carried by railways now in force
are “pilgrim taxes” levied in respect
of persons going to and returning
from specified pilgrim centres and
collected as part of the railway fare
except only that terminal tax is col-
lected in respect of Howrah which is
not a pilgrim centre. These pilgrim
taxes werc leviable under the local
cnactments passed before 1-4-1937 on
which date the Government of India
Act. 1935, came into force. That Act
made terminal taxes on passengers
carried by railways a Central subject,
but at the same time authorised the
continuance of the levy of the exist-
ing terminal taxes on passengers car-
ried by railway until provision to the
contrary was made by the Central
Legislature. Under the Constitution
also. terminal taxes on  passcngers
carried by railway are included in the
Union List. but under the saving pro-
vision of article 277, the States or

municipalities or local bodies are
authorised to continue to levy the
terminal taxes already cxisting. This

meant that whenever there has been
any need for the levy of a fresh ter-
minal tax. on the basis of a represen-
tation from a local body on the
ground of fresh or additional expendi-
ture on health and sanitation mea-
sures required at a particular place
for the large number of persons visit-
ing a pilgrim or other centre in the
jurisdiction of that local body, re-
course had to be had to special
separate legislation invoking also the
Ordinance-making powers of the Pre-
sident in some cases. In some cases



